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CENTRAL ADMINISTRAT IVE TRIBUNAL

: BOMBAY BENCH. ' Cijj
Fxy P ) S
C.P. No, 74/94 IN 0.A. No, 1218/93,

fir.t Indrqpal Né;;i%ahls. . «ee Applicant,
The Unxoﬁvof india & Ors, .+« Respandents,
CURAN HUN'BLE DHRI B.:. HEGDE, NENBER (3). l

" HON'BLE SHRI M.R. KOLMATKAR,MEMBER (A)

Tribunal's order | Dated: l° 8.94

— g e . —_— . —— — —

Shri P.G, Zare, counsel for the
appiicant. Shri §.C., Dhawan, counsel for ihe

respondents,

Applicant hss filed CP for non compliance
of the order of the Tribunal, @onsidering the facts
ond circumstances of the casi}Tribunal had directéd
the respondénts to reguest the President to teke a
decision within three months from the date of receint
of this ord:r, Accordingly ithe Q.A. was dispoged of .
The lesrned counsel for the pespondent submits that
sll relevant documents hage been forwsrded to
Reilwsy Bosrd on 7,6,94. However the papers are to be
routed thrcugh Railway Bosrd to the UPSC and then to the
President. Accordinglﬂ he preys for siv monthg'time-
to implement the judgement of this Tritunal. Four
/

months

Ligt the case on 24,12,94 for orders on C.P,

Copy to:i-

Mr. [Indrapal Nayyars,
c/o0, ¥, P,G, Zare,Adv,

2. The Union of India & Ors,, '
. through Mr, 5,C. Dhawan,Adv, -

SECTION OFF ICER.

time grénted from todasy. M.P. stends éisposed of .,



